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(x) Madhya Pradesh High Court
Bench at Bhopal

DR. SHANKAR DAYAL SHARMA

AUGUST 26, 1983

Rule 377 420

(Bhopal) : Under Rule 377, 1 make the
following statement :

Bhopal is the capital of the largest state
of India with a population of more than
seven lakhs. It will be in the fitness of things
to have a bench of the High Court in Bhopal
so that the common man may be able to get
justice without undue expenses and inconveni-
ence. Bhopal was the seat of the High
Court and the Judicial Commissioners Court
for a very long time. There are suitable
buildings for the High Court in Bhopal. On
states reorganisation, it was agreed that as
Bhopal was to be the capital of the new large
state of Madhya Pradesh, the seat of the
High Court may be established at Jabalpur
and the establishment of a Bench at Bhopal
was not insisted upon for the time being.

Now the population of Bhopal has
grown more than five times and is likely to
grow further,

It is always desirable to have at least a
bench of the High Court in the capital of a
State so that the common man may have
easy and specdy access to the judicial reme-
dies against any improper action by the
administration, as provided by our Constitu-
tion through writs and other remedies.

It is therefore required that the Minister
for Law may take early steps for establishing
a Bench of the High Court in Bhopal
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(xi) Need to provide a stoppage of
Vikramshila and Sonbhadra express trains at

Mirzapur,

SHRI UMA KANT MISHRA (Mirza-
pur) : Sir, Mirzapur is very important rail-
way station for the following reasons :

() The famous temples of Goddess
Vindhyachal, Astbhuja and Kalikhok are
very close to Mirzapur. A large number of
pilgrims visit to these temples every day from
remote places of the country.



